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f 	:18.4.02.' 	Heard Mr. Bchakrabarty, learned 

C .  r (-ci 	
cOunsel for the applicants. f 

, 	The appljcaUon is admitted, Call L)  

for the records, Returna1e by four weeks. 

Any selection for the post of OS/Gr.Ii 
in the scale of P. 5 5009000/_ in the stcre 

,departme shall be subjct to the Outcome • 	 , • 	
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 of this applictj 	It also made clear that 

A 

the applicts may participate in the select 4I c71 

ion without prejudjce. 
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21.5.02 	Heard Mr. 8.Choudhury, 

learned counsel for the applicant 

and also Mr. S.5arma, learned 
(1 	

counsel for the Respondents. 

On the prayer of Mr. 5.5érm 

learned counsel for the Respondents 

	

.. 	further four weeks time is allowed 
Nbw1-- 	 to fjje written statement. List 

1162002 for orders, 

	

..; ... .. 	. 	Meer 	 ViceChairman 

11. 6.o 2 

	

	 a respondents are yet to 

file written statement. List èqain 

on 15.7.2002 t0 enable the respondent 

/ 	to file written statement. 

(c 
Member 	 1xce.Chaxrman 

mb  
15.74102 	Four weeks further time is 

allowed to reSponden.s tO file 

written statement on the prayer of 
. 	

learned counsel for the respondents. 

List on 19.8.2002 for orders. 

Vice-Chair'man 

mb 

	

19.8.02 	Lis an 11.9.2002 to enable 

the Respondents to file written 

statement., 

Member 	 Vice-Chairman 

mb 

/ 



0.A. 1 28/2002 
Notesbo 	

the Regis-try Date 
Order of the Tribunaj 

11.9.02 
NO written statement so fr tiled. 

The Respond.3 are allowed four weeks 
further time 	for riling writtø 	state- 

- 	 . 	\y4 \'- 	 1 
mant 

List on 900.2002 for orders, 

F 
• 	

t 

VicesChajrman  
• mb 

W 9.10.02 -/ 
The respondents'are yet to 	file 

written statement though time allowed. 
List again on 	20.11.2002 as a last 
chance for filing written statement, 

) I 	Member 	 VjceChajrrn 
mb 2 I 

uJj 
20.11.02 The r3spondents are yet to fIle 

I written statement though the last 
I opportunity iWasgOvem. Post the matter 

for hearing on 	21.1.2002 accordingly. 
* The respondents may file written state- 

• 

merit, if any, in the meantime. 

C 
Member 	 Vice-Chairman 

m 

• 	 )-\ 
1 21.1-2003 present:- The Hon'ble Mr.stice D.N. 

Chowdhury, Vice-Chairman. 

The Hon'ble Mr.S.K.Hajra, 
I 	 Administrative Member. 

Heard in part. Mr.G.K.Bhattacharyya, 
I  1earned Sr .counsel for the applicant has 

Istated that he has received the written 
statement only yesterday and he requested 
some more time to go through the same. 

Accordingly list the matter on 24.1. 
2003 for hearing. 

•jMemb,-r ice-chairman 



O.A.128/2002 \)\ 
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24.1.2003 	We have .hear,.ia;rned çounse1 
C 	

fOr the parties. Judgment delivered in 

Qpen Court, kept in separate sheets. 
a 

Q.s/5L 	 The application is dismissed in 

terms of the order. No order as to 

• 	

costs. 

PA mbe 	 Vice-Chairman 
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• 	1. • 	 CENTRhL AiJMINISTRATIVE TRIBUNAL 

GUWAHATI I3ENCH 

NO. 	 0Q2± 

DATE OF DECISION 	••3• . .. 

Sri Bani Kanti Das & 28 ptt1es : 	 . APPLICANT(S). 

Mr.G.K.Bhattacharyya & Mr.B.Choudhury PE FOR TH 
PpLIckNT(s). 

- VERSUS - 

Union of. India & Others. 	 .RESP0NL)E1'fl'(5). 

Mr.A.Chakraborty on behalf of Rl.Stndirg ADVOCATE FOF Ti -i 
Couris1 RESPONUENT(S). 

THE HbN'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN. 

TH HN 1 BLE MR S.K.HJR, ADMINISTRATIVE MEMBER. 

.Wther Reporters of local papers may be allowed to see 
tIe judgment ? 

To be referred to the Reporter or not ? 

Wether their Lordships wish to see the fair copy of the( (  
judgment ? 

4.Wether the judgment is to be circulated to the other 
Isenches 7 

Jdgment celivered by Ho t ble Vice-Chairman. 



* 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWPHATI BENCH. 

Original Application No.128 of 2002. 

Date of Order : This the 24th Day of January, 2003. 

THE HON'BLE MR.JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR. S. K. HAJRA, ADMINISTRATIV MEMBER. 

Sri Bana Kanti Das 
• S/U Late Manmathanath Das. 

Sri Mono Ranhan Dey 
S/U Late Bra.jabashi Dey 

Sri Khokan Ch.Dey 
S/U Late Krishna Ch. Dey 

Sri Puma Nath Sanyma 
S/U Late J.N.Sangma. 

Sri Anup Dev .  
5/0 Late Ashit Baran Deb. 

6.. Sri Uddhaben Das 
S/U Late Hiru Ram Das. 

Santi Ranjan Roy 
s/O Late Chandra Kanta. 

Sri Atul Ch. Das 
S/O Late Puma Ram Das. 

Shymal Dastidar 
S/U Late Shribendu Dastidar 

10.Sri S.Kamarupi 
S/U Late S.Akkayya. 

11.Sri Nripendra Nath Singha 
S/U Late Bhadu Singh. 

12.Himanghu Sekhar Paul 
SIO Late Harendra Kr.Paul 

13.Sri Lekharu Ram Boro 
S/U Late Kandura Boro. 

14.Sri Manmath Das 
5/0 M.Raria Das. 

15.Sri Binapani Rabha 
S/U Khagen Ch.Rabha. 

16.Sri Nimay Ch. Dey 
S/U Late Moni Gopal Dey. 

17 .Harmohan Baruah 
SIO Late Phano Ram Baruah. 

18.Sri Hirendra Kr. Das 
SIO Late Phanindra Nath Das. 

19.Sri Subhash Chandra Bose 
S/U Late Tarani Kanta Bose. 

20.Nirma1Kr. Dey 
S/O Late Gopal Ch. Dey. 

Contd ./2 
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21.Parimal Ch. Dey 
S/O Late Monomohan Dey 

22.Manjk Ch. Baruah 
S/a Late Harakumar Baruah. 

23.Sri Narayan Ch. Dey 
S/O Late Suresh Ch. Dey. 

24.Sushil Kr.Das 
SIO Late R.L.Das. 

25.Sri Rabin Paul 
S/O Late P.Paul. 

26.Sri Monoj Kr. Gupta 
S/O Late J.L.Gupta. 

27.Sri Santi Ram Das 
S/a Late M.Das. 

28.Sri Dinesh Ch. Kalita 
S/a Late Umeshwar kalita. 

29.Sri Madhab Ch. Rajbongshi 
SIO Late Saru Ram Rajbongshi. 	 .. . . 1\pplicants. 

By Sr-Advocate-Mr.G.K.Bhattacharyya & Mr.B.Choudhury. 

- Versus - 

The Union of India 
(Represented by the General Manager 
N.F.Railway, Maligaon, Guwahati-li.) 

General Manager (Personnel) 
N.F.Railway, Maligaon 
Guwahati-li. 

General Manager (Control) 
N.F.Railway, Maligaon 
Guwahati-li. 

Controller of Stores 
N.F.Railway, Maiigaon 
Guwahati-il. 

Deputy Controller of Stores 
N.F.Railway, Pandu 
Guwahati. 	 . . . . Respondents. 

By Mr..ChakrabortY on behalf of Rly.Staflding Counsel. 

ORDER 

CHOWDHURY J. (V. C.): 

This application under section 19 of the 

' 	AdminiStatiVe Tribunals Pct, 1985, has arisen and is 

directed against the action of the respondents in not 

decentraliSing the post of Of f i ce Superintendenti Grade-I 

Cofltd./3 
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and Grade-Il in the Store Department and also for a 

direction to promote the persons in the above posts 

unit-wise from Feeder posts. The applicants also prayed 

for quashing of the impugned notifications dated 1.4.2002 

and 5.4.2002 (\nnexure-VII & VIII) respectively. The facts 

relevant for the purpose of adjudication of the proceeding 

are set out herein below :- 

1. 	The applicants are 29 in number and are Read 

Clerks (G) posted in the office of the Deputy Controller 

of Stores, Pandu, Respondent No.5. These applicants have a 

common grievance as regard their promotion to the next 

higher posts of Office Superintendent, Grade-TI (G) an 

application, 
they have presented the same in a singleL(with our leave). 

It was interalia pleaded that in the Store Department it 

has 11 units under the Deputy Controller of Stores at 

different places and at the N.F.Railway headquarter the 

office of the Controller of Stores is located which 

controls and supervises all the ii units. In the office of 

the Store Department the post of Head Clerk, the post of 

Office Superintendent, Grade-I, Office Fuperintendent 

Grade-Il and the 	Chief Office Superintendent (G) 

(Gazetted) are available. It was also 	pleaded that 

initially all the posts of Office Superintendent Grade-I 

and Office Superintendent Grade-Il in all the departments 

were centralised post and as such the posts were filled up 

by the candidates holding a selection on the basis of the 

\ 	 common seniority list of the feeder post of the 
created 

department. However, the arrrangementr had L difficulties 

Contd ./ 
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to the staffs of the units as regard their promotion as 

such the registered trade unions of the employees of the 

departments made representations before the authority to 

decentralise all the non-gazetted posts of the units so 

that the posts in the rank of Office Superintendent 

Grade-I and the Office Superintendent Grade-Il falling 

vacant in the units may be filled up unit wise. The 

authorities thereafter decentralised such posts in all 

other departments like Commercial department, Operating 

department, Engineering department, Electrical department, 

S & T department. The grievance of these applicants are 

that the respondents treated the Store department 

discriminatorily and did not consider it for 

decentralisation and the posts of Office Superintendent 

Grade-I and Office Superintendent Grade-Il were kept as 

centralised. The applicants submitted representations 

since, it was of no avail, the applicants now moved this 

O.A. assailing the action of the respondents as arbitrary 

H and discriminatory. The applicants also assailed the 

decision of the respondents to hold selection test to fill 

up 45 vacancies of Office Superintendent Grade-Il in the 

Store department and the steps taken for filling up the 

posts by process of selection vide notification dated 

1.4.2002 and 5.4.2002. The said notifications are also 

challenged as illegal and arbitrary. 

2. 	The respondents submitted its written statement 

contesting the claim of the applicants. In the written 

statement 	the 	respondents 	stated 	that 	due 	to 

administrative 	exigency 	some 	departments 	were 

divisionaliSed and these were placed under divisional 

control. Itwas, however, decided not to decentralised the 

Contd./5 
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Store department since in its view the Store department was 

responsible to control the management of stores for the 

entire N.F. Railway whichic1uded purchase, distribution 

to the departments, disposal of surplus stores, scraps etc 

by sales or by transfer to other Railways. Considering the 

logistics 	 the authority after taking into 

confidence, the registered trade unions took a decision not 

to decentralise the higher grade posts in Store 

department. This decision was taken keeping, into mind the 

promotional interest of the staff of the department and 

also the administrative exigencies of the situation. 

3. 	We have heard Mr.G.K.Bhattacharyya, learned Sr. 

counsel appearing for the applicants. Mr.Bhattacharyya 

contended that though, the area of centralisation belongs 

to the administrative domain, the authority is to act 

lawfully. The discretion is to be exercised by taking into 

consideration the relevant consideration without being 

guided by extraneous consideration. The respondents in 

its own wisdom already took the decision to decentralise 

the most of the deparmtments, however, without any just 

cause kept outside the Store department from the purview 

of 	decentralisation, 	contended 	Mr.G.K.BhattacharyYa, 

learned Sr. counsel. Mr.1.ChakrabOrty, learned counsel 

appearing on behalf of the Railway Standing counsel 

contended that the authority, while taking the policy 

decision, acted fairly and took into confidence the trade 

unions before taking the decision. In the matter of 

decentralisatiOn the Railway authority basically took into 

consideration 	its 	administrative 	efficiency 	
and 

accordingly they took the necessary steps. As regard the 

Contd ./f 
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Store department the Railway authority took into 

consideration all the aspects of the matter and thereafter 

the matter was discussed in the Joint Meeting held between 

the administration as well as the trade unions. The unions 

as to 
once mentioned/the decentra.lisation of the cadre of the 

Store department. It also mentioned the delay in holding 

authority 
selection/suitability test. The Railway'/ put forwarded its 

own version and thereafter the decision was taken on 

9.10.2001. Mr..Chakrahorty, learned counsel contended 

that even in the matter of taking policy decision the 

administration considered all the relevant aspects of the 

matter and in consultation with the trade unions represent-

in employees interest the decision was taken lawfully. t 

any rate, the policy decision cannot he said to be 

unlawful, arbitrary in the facts and cirucumstances of the 

case, contended Mr.Chakrahorty. 

4. 	We have given our anxious consideraton on the 

matter. It is the Railway authority who is to manage its 

own affairs and 'conduct''the 	adminittation. - 	The 

authority, no doubt, decentralised some of the departments 

as 	commercial 	department, operating deapartment, 

electrical department etc. 	It is 	for the authority to do 

£the balancing act and come to a decision in the area of 

administration. We have also perused the minutes of the 

discussion held on 9.10.2001, that  was placed before us, 

which indicated that the Railway authority also took into 

consideration the views of the employees as regard the 

promotional benefits. At the same time, the Railway 

Contd./ 
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authority made it clear that the selections were continued 

to be held at regular intervals. The posts which could not 

be filled up were lying vacant due to non availability of 

suitable tests. It was also made clear that Chief Office 

Superintendent and Office Superintendent Grade-Il were the 

only selection posts where staff were required to appear 

in the written test as well as in viva-voce test. The 

avenue of promotion would be restricted if the posts were 

decentralised. These were the matter the Railway authority 

took into consideration and thereafter it took its 

decision not to decentralise the Store department. The 

decision making process in the facts and circumstances of 

the case cannot he said to be unlawful requiring our 

interference. The authority is within their domain to 

arrange its affairs and allow the free rein to play in the 

Joints. 

On consideration of all the aspects of the matter we 

do not find any illegality in the impugned action of the 

respondents requiring our intervention. The application is 

accordingly dismissed. 

There shall, however, be no order as to costs. 

i IS  
S.K.FPJR ) 	 V 
	

D.N.CHOWDHIJRY 

7\DMINISTR21TIVE MEMBER 
	 VICE CH7IRM7U'1 
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(An application U/s. 19 of the Adrnirist.rat.ive. Tribunal 

Act., :1.95). 

	

oR:rGINAL APPLICATION NO. 	OF 22 

Sri. Bana Kant.i Das & Ors. 	 Applicants 

Versus 

The Union of India & Ors. 	 Respondents. 
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Z11: 
IN THE CENWA.. At)MINISTRAUIvE TRIBUNAL 	GUWAHATI BENCH 

(n application U/s. .19 of the Administrative Tribunal 

ct., 1985) 	 .. 

- 	ORIGINAL APPLICATION NO 	OF 2002. 

Sri. Bana Kant.i [:)as 

son of Late Manmathanath Das. 

Sri Mono Ranjan [:ey, 

son of late Brajabashi Dey. 

Sri Khókan Ch.Dey, 

son of Lat.e Krishna c::h, Dey. 

Sri Puma Nath Sangma, 

son of Late J.N.Sangma. 

Sri Anup Deb, 

son of Late Ashi.t. Baran Deb. 

Sri (Jddhaben Das, 

scmof L.at.e Hiru Ram Das. 

Santi Ranjan Roy, 

son of Late Chandra Kanta, 
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Sri AtUl. Ch. Das, 

son of Late Puma Ram Das. 

Shyamal i:)ast,idar, 

son of Lat.e Shrihendu Dastidar. 

Sri. Nripendra Math Singha, 

Late Bhadu Singh. 

ii.. Sri S..Kamarupi, 

son of Late S,kkayya. 

Himanghu Sekhar Paul, 

son of Lat.e Harendra Kr. Paul. 

Sri Lekharu Ram Boro, 

son of Late Kandura Boro. 

Sri Manmath Das, 

N. Rana Das. 

Sri. Binapani Rabha, 

son of Khagen Oh. Rahha. 

Sri Nimai. Oh, Dey, 

son of Late Moni Gopal Dey. 

Contd .. . 1- 
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Sri. Mohoj Kr. Gupta,. 

son of Late JLGupt.a. 
4 

Sri Santi Ram Das, 

son of Lat.e M,Das 

Sri Dinesh Ch. Kalita, 

son ofLat.e umeshwar Kalit.a 

Sri Madhab Ch. Rajhonshi, 

son of Late Saru Ram Rajhongshi. 

(Al.). are working as Head Clerks in the 

Office of the Deputy Controller of 

Stores 9  N.F. Railway 9  Pandu) 

APPLICANTS 

VERSUS- 

:1.. The Union of India, 

(Represented by the General Manager, 

N..FRailway, Maligaon, Guwahati-il) 

2. GeneralManager (personnel), 

NFRai.lway, Maligaon, 

Guwahati-il. 

Contd 	/- 
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. General Manager (('ontrol), 

N.F . RAilmay, Mai.i.gaon, 

Guahati - 1.1 

4. Controller of Stores, 

NF.R.aiiway, Maligaon, 

Guwahat.i-.tl. 

S. Deputy Controller of Stores, 

N..F..Railvay, PändL.1 

Guwa hat i. 

RESPONDENTS 

PARTICULARS OFTHE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 

I, 	Notification No. E/254/11193(H) 	.i:ii dtd, 

:1.4.2002 issued by the Genera.l Manager, (P), Maligaon 

holding a selection test for filling up the post of 

Office Superintendent, Grade-Il:I in St.ores department 

and issuing call letters to the candidat.es as per 

seniorit.y list. . 

2. 	 Order No. E/S/254/PtXXV dtd. .5,42002 issued 

by the Deputy Controller of Stores, Pandu to the Respon- 

dent No. 3 requesting for sparing the appi.... cants to 

appear in the test to he held as per above notification 

dtd, 1.4.2002. 

Contd . . .  1- 

~~1510 
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Illegal, and arbitrary action of the authori-

ties in not decent.ralising the post. of Office Superin-

tendent, Grade-I and Grade-TI in the Store depart.ment 

though all such posts in other departments have since 

been decentralised for being filled up unit-wise. 

2 	 JURISDIC::TION 

The applicant.s declares that the subject 

matter of the order against, which he wants redressal is 

wfthin the jurisdiction of this Tribunal. 

3, 	 LIMITATION. 

The applicants further declares that the 

application is within the limitation prescribed in 

Section 21 of the Administrat.ive Tri:hu.nais Act, 1985. 

FACTS OF THE CASE 

1. 	That 	the applicants before the 	Hon'bie 

Tribunal are at present working as Head Clerks (G) and 

are posted in the office of the Deputy Controller of 

Stores, Pandu (Respondent No5) and all the applicants 

have a common grievance as regard their promotion to 

. 	 .• 	- the next higher post.s of Office Superintendent, c.rade-II 

(G) and as such they have a common cause of action and 

Contd.. . 
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as such they have appeared before the Tribunal in a 

single petition which may kindly he allowed by the 

Hon'bl e Tribunal for the ends of justice. 

2. 	 That the applicants beg to state that 	the 

Store department has 11 unit.s under the Deputy Control-

ler of Stores at different places and at the NFail-

way headquarter the office of the Controi].e.r of S t o r e s 

is located which controls and supervises a...1 the 11 

units, In the said offices of the Store department 9  

above the post. of Head Clerk the post. of Office Superin-

tendent, 64'rade-I 9  Office Superintendent Grade-Il and 

the Chief Office Superintendent. (( -,I) (Gazet.t.ed) are 

there. 

copy 	of 	t h e. 	notification 	dtd. 

29.6200 showing the strength of the 

Store department is annexed herewith and 

marked as ANNEXtjRE-I. 

7 
3. 	. That initially all the posts of Office Super- 

/ int.endent. Grade-I and Office Superintendent Grade-TI in 

11 the departments were centralised post and as such 

the post were filled up by the candidates holding a 

selection on the hsis of the common seniority list, of 

the feeder post of the department. However, this 

arrangement had created difficulties to the staffs 	of 

Cont.d. .. 
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the uni.t.s as regard their promotion and as such the 

registered trade unions of the employees of, the 

deprtrnentS made representation before the aut.hDri.t.Y to 

de-centrali.se al...the nongaet.t.ed pos t.s of the units so 

that the posts in the rank. of office superintendent 

Grade-I , and Office Superintendent Grade-Il fal...ing 

vacant in the 'units may he filled up uni.twi.se . Pursuant 

to the representations so made and perceivu& the 

grievane of the unit staffs as regard the filling of 

the post.s of Office Superi.nt.endent, Grade-I and Office 

superintendent. Grade-i!, the authorities have since 

decent.ralised such posts in all other departmentS like 

Commercial department., Qperating departmnt Engi.fleeri.fl.9 

depart.ment Elect.rial . department., S & T Department .  

Hoeer, so far as the Store department is concerned, 

the post upt.o the level of Head Clerks have been decen- 

tralised and the' posts of Office Superi.p :efldent. Grade-I 

and Office superi.tendent. GradeII have been 	kept as 

c.ntralisd pot.s 	 . 

A 	copy of the aforesaid '  ord..r 	dtd; 

22. 2.2002 for decentralisaiion of, , the 

posts of Office Superintendent. Grade-I and 

Elect.ical department is a nnexe1 hereJit.h 

and markedas.ANNEXUREI(A). 
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.4. 	That, as such, when the posts in the rank of 

Office Superintendent. Grade-i: and Office Superintendent 

Grade [I in the Store department were being maintained 

as cent.rai.ised posts to he filled up on the basis of 

common gradatIon list of the department and on the other 

hand similar posts in other department have been decen-

tralised for being filled up unitwise, the employees of 

the Store department made representations before the 

Respondent No. 4 though their registered recognized 

Union and on 26..5.200 a representation was also made 

before the Respondent Np. 2 praying for decentr&l. isa-

tion of the post of Office Superintendent like other 

departments,, However, the authorities did not take any 

action on the representation nor did give any reply to 

the representations. 

t:::opies of thee said representations are 

annexed herewith and marked as ANNEXURES-

II & III respectively. 

5. 	That the applicants state that the posts of 

Office Superintendent Grade-I and Office Superint.endent 

Grade-li are filled up by selection test from the candi-

dates from the feeder posts and the selection compris-

es of written test and viva-voce. The call letters to 

the candidates are issued 3 times more than the 

number of vacancies and since a common gradation list is 

::ont.d .. . 1- 
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Th..iflt.ined 	f o r 	the 	Store 

issued in accordance with 

Department 	call letters 	are 

the seniority Position in 	the 
common 	gradation list. As 

the 	employees of the unit 

a result of 	which 	sometimes 

in which Vacancy 	has 	falJ.en 
may not he 	

in the zone of consideration in view of 	his 
Position 	in 	the 	common senior tv list, 	of 	the 	store 
department Further there are Instances where persons 

selected for the said post did not go on transfer to the 

unit and the post was converted and retained with t h e 

original place of pcs ting of the promotee 

6. 	
That as stated the authorities did not reply 

to the represetations made by the Unions in this regard 

and instead issued notification No. E/254/JTT/93(5) dtd. 

7.200 
whereby a selection test was held for 

filling up the posts of Office Superintendent Grade-u 

and the Secretary of the N.FRaiiway Mazdoor Union, 

Pandtj made a representation to the Respondent No. 
2 

making a request to the effect that before the aut.horj- 

ties held the selection, the issue of decentralisation 

may first be considered The applicants also filed a 

represpnfation before the Controller of Stores (Respon..-

dent. No. 4) against he above no't.ification holding selec-

tion and made a prayer for holding of selection till 

decentra1isatjn of posts of Office Superintendent 

Grade-i and Office Superintendent Grade-IT were done. 

Accordingly in consideration of the representations the 

selection test was Postponed/stopped 

Contd. 
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A copy of the aforesaid representation 

dtd. 25.. 7,2ø.ø and 31.72000 are annexed 

herewith and marked as ANNEXtJRES-IV & V 

respectively. 

7. 	That., thereafter, again to the surprise of 

the appJ.i. cant.s the Respondent. No, 2issjed notification 

No. E/ 54/111/93 (S) Pt.. III •dtd. 213.4.2001. again for 

holding a selection test for filling tip the post of 

Office Superintendent Grade-TI on 12.5.2001 and pursuant 

to the same Respondent No. 5 issued letter No. 

E/S/254/Pt.XXp dtd. 9.4.2001. to the Respondent. no. 3 

requesting for release of the candidates to appear in 

the test... Thereafter by letter No. . E/S/254/Pt..XXP dtd.. 

.1.5.2.00.1. issued by the Respondent No5, the date of 

written test was deferred to 19.5.2001. 

Copy 	of ,  the aforesaid 	letter 	dated 

9.4.2001 is annexed herewith and marked as 

ANN EXIJRE-VI. 

2. 	That having come to know about. holding Of the 

eiection again before deciding the issue of 

decentralisation of the posts, the applicants again made 

representation before the authorities through their,  

Unions and again the selection test was pcs tponed/ 

stopped by the authorit.ies. 

Contd ... I- 
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9. 	That, 	to 	the great 	surprise 	of 	the 

appi...cant.s, the office of the Respondent. no. 2 has now 

again issued notification No. E/2 54/111/93 (5) P.111 

dtd. 1.4.2002 deciding to ho..1.d a selection test to fill 

up 45 vacancies of Office Superintendent. Grade-:rI in the 

Store department and the date of the written test and 

viva-voce are fixed on 20.4.2002 and 16.52002 respec-

tively.. Along with the notification the syllabus for the 

test has also been enclosed which cont..ins subjects 

about which the unit staffs were not aware of eg. 

comput.erisation of stores in headquarters. 4ccordingly, 

the Respondent. No. 5 has issued letter No. 

E/S/254/Pt..xxv dt.d 5.4.2002 to the Respondent no. 3 

request.ing to spare the candidates faili ng in the tone 

of consideration as per the common gradation 1..ist to 

appear in the selection. 

Copies of the notification dated 1.4.2002 

and letter dtd. 5.4.2002 are annexed here-

with and marked as ANNEXURES-Vil & VIII 

respectively. 

1.0. 	That the applicants state that in considera- 

tion of their represent.ations in earlier two occasions, 

the authorities po.tponed the .election t.est for the 

post of Office Superintendent Grade-IT and it was 

assured that the matter would he looked into. However, 

Contd ... /-- 
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the authori.tes did not give any written reply to the 

representations. ft.er  issuance of the impugnednotif• 

cation dt.d. 1 42oØ2hoithng select.ion on 
2420029 the 

applicants approached the authorities through their 

Union but they have come to know this time the selection 

test. t -be . held and sinc5 the t.est is. scheduled for a 

short date on 2420?, the applicants are apI5roaching 

the Hon'ble. Tribunal having no ot.her alternative remedy 

an this Hon'ble Tribunal may he pleased to protect the 

due iiterest of the applicants passing an.interini order 

for the ends of justi.ce 

5. 	,GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

I. 

 

For that the act.ion of the áuthQrities in not 

decentraUsi.flg the posts of Offj ce  Superintendent. Grade-

I and Office Superint.endet Grade-il in the store •de-

part.rnent though the postsof same rank have been decen 

tralised in ot.her departmentS is illegal; arhitrrY and 

discrim.i.natorY and as such the said posts .re liable to 

hefiiled up unit.wise after being dcent,rai.ised 

H. 	
• = 	For that, the impugned notification dtd 

1.4.2002 issued by the Rèsondent No 	2 for holding 

selection for the pots of Gade - II 	is illegal and 

arbitrary in as much as the authorities ought to have 

taken a decision on the issue of decentrali.satiofl of the 

::ontd. 
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said pists raised by the employees for the last over 2 

years and as such the same being not done the impugned 

notification is illegal and arbitrary and t.he same is 

liable to he quashed and set aside. 

III. 	 For that due to non-decent.ralisati.On of the 

posts in the rank of Office Superintendent c4rade-I and 

Office Superintendent. Grade-IT in the Store department 

only has done a great prejudice to the promotional 

right of theemployees of the Store department and as 

such t.he authorities ought to have t.aken a logical 

decis .ion at par with other depart.ment and that not 

having been done, the impugned notification is illegal 

and arbitrary. 

:rv.. 	Fore that., it appears that the authorities 

in the Rai.lay Department have already taken a policy 

decision to decent.ral.i.se  non-gazetted posts in the rank 

of Office Superintendent. Grade-I and Office Superint.en-

dent Grade-TI in the other departments and as such the 

employees of the Store department cannot be discriminat-

ed agaist without a vali.d reason to the effect and 

that not having been done the action of the aut.horit.ies 

in issuing impugned not.ificatian is without justifiable 

reason and the same is 1....able to he quashed and set 

aside.. 

Contd . . . 1- 
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V. 	For that, in earlier two occasions the selec- 

tion to the posts of Office Superintendent Grade-lI had 

been scheduled and thereaft.er postponed or the repre-

sentations made in this regard and as such., the action 

of the authorities in issuing the impugned notification 

again for holding the t.est, wi.t.hout giving a decision on 

the issue and without giving any reply to the repr .sen-

t.ations is illegal, arbitrary and the same is iot sus-

tainable in law. 

VI., 	 For that, in any view of the matter the 

impugned action and notification of the authorities are 

hd in law and are liable to he set aside. 

DETAILS OF REMEDY EXHAUSTED 

The applicants had earlier made representa-

tions through their registered Unions but no action has 

been taken in this regard. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 

WITH ANY OTHER COURT 

That appiicant.s further declares that they 

have not previously filed any appi..icat.ion/writ petition 

or suit regarding the matter in respect of which this 

application has been made before any court of law or any 

cont.d, , I- 
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other authority or any other Bench of thi.s Hon'hle 

Trjhnl and no such application/writ application or 

suit is pending, 

5, 	 PRAYER 

It 	i, therefore, prayed 	that 	Your 

I..ordships would be pleased to admit this 

application, call, for the entire records 

of the case, ask the respondents to show 

.ause as to why a direction shall not he 

issued directing the respondents to decen-

ra15se the posts of Office Superinten-

sent Grade-I and .Off.ce Superintent 

Grade-IT in the Store department and to 
.__ 	-- 	.- ---- 

give promotion to the said posts unit-wise 

from the Feeder posts and as to why the 

impugnej notification dtd. 1,42002 

(Annexur(*.V1I) and letter dtd.. 54,2002 

(Annexure-VifT) sha...1. not he quashed and 

set aside and after hearing the parties 

and perusing the causes shown, if any, he 

pleased to direct t h e, authorities to 

decentrajjse the posts of office Super5,n' 

tendent Grade-I and Office Superintendent 

Grade-IT in the Store depart.ment and to 

Contd, 
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give promotion to the said posts unit-wise 

from the feederpost and to quash and 

set aside the impugned notification dtd 

1.4.2002 (Annexure-VIl) and letter dtd. 

5.4.2002 (Annexure-VIlI) and/or pass any 

other order/orders as 	Your L.ordships 

deemed fit and proper so as to grant 

adequate relief to the e applicant.. 

And for this act of kindness, the applicants as in duty 

hound shall ever pray. 

INTERIM ORDER 

It is, therefore prayed that pending disposal 

of the applicat.ion, the Hon'bie Tribunal may be pleased 

to pass an interi.m order staying the operation of the 

Notifiction dtd. 1.4.2002 (Annexure-VIl) and letter 

dtd. 5.4.2002 (Annexure-VIlI) and/or pass such interi.m 

order as may he deem fit and proper. 

[)C)ES NOT ARISE. 

.11. 	POSTAl.. ORDER NO, 34) cf)—DAT E:I) 	t.f. 

GtJWAHATI POST OFFIOF IS ANNEXED. 

12 . 	 L.IS .... OF E.NCLOS(.)RE 

As stated in index.. 

Contd. 
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VERIFICATION 

1, Shri. Bani Kant.a .Das. son of Late Manmathanath Das, 

aged about 49 yars, presently serving as Head Clerk in 

the Office of the' Deputy Cont.ro].lr of Stores, NFRail-

way. Pandu is one of the applicants in the origiai 

pplic•ation and others have aut.horizec. me to sign this 

verification on their behalf' a..so and as such E do 

hereby, v.ri.fy t.aht the statements made in paragraphs 

No. 

are true, to my persona]. knowledge.and the . tatements 

made in paragraphs No. ' 

are beI...eyed to be true on legal advice and taht I have 

not s1.!ppressed any material factO '  

Place 	 ' v11C44 	
S 

Date 	 ' 	. ' si:gnat.ure of the applicant 

Cont.d ... I- 
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- 	 I t  MEMORANDUM  

In upcm 	this cceM=O of cvren No. DL 1(02I2oOo, 	 fpuofdat/G ca&c of stores dcptt. as mOoftd by COS am p1ipcd and itlIZcd 	 - provisiony - 	as a mt of restrucswi of C54 	øg 14'05 is ith of'Rly &xd's Ie No. PC-V19$/1/1 1/18(A) dcd 1M)5198 cirecd i& , CPO's cfrc No. RP-2 dd 2&OSM=d Ely. Bd's how NoSC-V/118 (PC-V)W/l/1IJ12) & 23/5/99 and GM(P)s ciar No.EP205197-PtV dL17I6'. - 
6.5 

_ • 	1 r"t' '7 

Gce( Det Chief OS (G) OSII(G) OS/fl(G) H. Ck(G) 	Senior Clerk/ SVC Junior Ciu*I Rs.7450- 11&650fl 	J P.s.SSOO.. R3.50003000b. R&4500-7000/.. MC/TK 11500/- 105007-__. 
P 	T P T 

_- 
p 

47 _6 

9000/-  
i-ic-- 	p 	T 

- 59 

P 	T 

29 

P I 	T 
1. COiLG 	_ 4 	- 	13 	- 	27 185 2DY.CO& 
3. DCOS/Nj? 	_ 

_3_J9 
2 1'- -  

T 
17. _1 37. + 5 i1 

_ 
150 	_1 24 	1145 

- 

3 
4.COS,NSQ _I 	- 

- 
* 4 

7 
9 

- 115 - 2 _ j - 18 	 - 11 	- 59 - 
5. ccosi 	_ 1i - 

- 
5 

_1 11
I_ 

-  + 2 3 	24 	 4 16 	2 74 10 
6. DCOS/D 	j 

	

/Sj 	_ - - 11-- ~ 2t— 13 	 - 8 
14 DCOS/D /IDT - 	- I 	- r 5  

 fE 
- 

14 - iJ  
AcOS/KJR 	I 	- 	- 	5 

_  
- 	10 	+2 	- ii 

2 	1 3 2 10 + 	2 
- 

1 	8~I4(S) 	- 
________L 
2~3 (S) 	— 27+17(S) 

____ 

4 2 —'4 +1 	1- 15 -  3 	1-16 
J.DSKrr

_____ 

DH - 	- 
__ 

- - 
__ 

- - 11 	- 	L2 - 	1 - 	15 i 
3 - I TCTAL 12 T---T3 1 73 3 19 + 22 t914 	7  6 	

!(Sup) 
1 108+3 	4 

(Sup)f 
627+17(up' 22 

11th kz t!e pzr3 otCCL 
- 

for Goncri Mazager (P) 
N.F.R1ry, Maigaon. 

No.E/4iI2e3/R--MJ 	(5) 	
Dd 5'-06-2000 

Copy Zommrdeed for bft1r c esaiy ctlon to:- 
-1) FA & CAO/LG (2) COSIMLG 3) DyC04V1C'MLG(4)Dy.COS?NO (5)  D.COSjNjp  (6) DCOS/PBRT (7) DCOS/NBQ (8) DCOS/D/SGUJ 9) DCOSJD/MLDT &1°) ACOS/KIR (11) ACOS/BLST (12) AM(P & S),KGN (13) ACOS.D/LMG (14) DSK1DH (15) DAO/KIR (16) AAO/NJP (17) AAOiBLST (Ig) WAO/DBRT (19) WAOINBQ (20) CS/NFREU/PN0 (21) GS/NFRMU/PNO (22) G3/& 	&JfifJ (23) EBU(Stcres)iP.Branch. 

As regar lb the added respibi1ity of Chief OS in stores depasiment the chief OS wX have to be given iznpoctait 3cction and WiU be associated with dàwkrn,cnt of skill of staff 9 (Nine) cxcan Head CIerk/G of BLST should be umnsferred with poe' poran 10 urlt whe there =le nm esufm Of jncsing the St [ength in this fade ie Head CIuk as per the 
For NJPconn'r4 • 	•. 	•w dim  dtc  mite =npL

. 	 . 

/ 	 . 

- 	
-•..---.--- ___ 

- 	 - 	 - 	

,- 	- ;i 	 - 	
-. -: 	

-:-----'-- --- 

-rL 	 I 	- 

I 

t 

3,7 
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en djj j CoflEJU1tAtjc with both the i 	êd uni o'tj to d een trCi1 3e the pots e Of 11 o 
J.. 	, 5O/— of I1 	i cal itt. X. 114/2.006 W3 i;resntly controlled centrally 

J1 VO(:(jf3 if c 	Ii 	jiatj (in 	XC to 	3 .1. .1 1C?d thc r 	oti ye Uil ts imneditc ly. 
Th e c- X1StJfl1Y 	flcticncd Ftren&th and (listrjbutjcr) oi' posts of os/i (65.3_1ç0 and rQvisd distributjo 
Per P)c-Seribed percetjte In different Unjtn are shown 
In the c nclosccj nut,;o•nitjw. 
The adjudc -tnent ofposth as per revised d13trihuticn In 
the new seniority un1t aftc-r. clecentralinGticfl will be 
made by the controlling Officers of the new 5niority uni 

o aI)d vhet) i'iii vQcpt ue to retient/tratC./ 
PrOuI1( t i an 

5. 	Option from willing. OS/I (503-1050/) ior their re ten- 
 ti (I) in th 	ie 3 	uni t/ti vi )I nn or f.qr •t}!.lr 	rtiofer t oth' 	uni /Dtvtstj •ay 	 1 5// 2OO nd the sate shcu1 be fovirdèd to HQ in a bunch 

Itiuiz1 t.o i\?O/Eiec 	LT/flG through apecial mecI)ger c re1ch 'y 2 2/3/2000 	 as' pert vaiij.ç9 	cy 	er 	nicrity of thc optecs If in option jJ rcáejvç), from staff, it V11.1.1 be anued 
th t they are Wj 1 tjnr to be )'emajrJ tn the srue uni t/Di vi-I rn 	 • I.  

JPhS ise Wt't'i 1he aprovaj of otre tent 5UtFicviy. 

ro/s&T anj, Lie0. 
•:''• Get 

T) t d : 	•'/O2,/rou * 
1 

Copy ferwsrdcj for Infor ition and necessary action to 
Dy. flLJ:/ic, Dy..  2 cm / if" 	3  

ir: /i3, L1'.'G 	• 5. DE. /i/NBQ, DE/DBiS, c 	flLG, A?DJ nd XI1. 6. lA : CA O/NLG • 7. DR Oa/ IJ?, APDJ, L, 'VS K . si o/r iic, 
/Ao/D:3. 9. Ge iii. e y/NFmu & .tRIU (w i10 s rr.ie cot:jes) 	10. Bill Cler1/ CPO's Office. 

4? 	
• 	 . 
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To 

 

The C',ntr1.ler r)f Strs 
N P TtaI iway, .I"a 11aon 

	

( 	rouqh ?Xr thann) 

e cefltrati 	of posts o 

a 

With du repGCt 	to place bfor V ti 

cOSrati0 	
an 	.a svtt 

• 	 That th hjQher 	adstS in a11St all epameflt5 

beth jor. and ou.ór have seen e c  ntr 	but 

unfortuetelYth the stor. 	rtent thP positiOfl is othr 

wise. 	. intstial. staff in vari.US ce,artmeflt ha•ve- irt ee 

ecentra1sed, 	und 

• 	1)' Coeia1 paflt 
: Up t&C/O the post ha 

decefltr1 	unit wise 

Operating eopartment 	
do 	

* 

Personnel deparent : 

fln. d'partmnt 
,( CE's offic' stfl(S as a sc,arate 	j 

units F4 . y ,
COS/r/Ltnb als° stard$ 

á,separatett ltuh both 

	

. 
- h off,c('S a'e situated in th 	- 

• 	Hrrs. compàexY. 

ElectriCal eprtnt .. rest upt OS/TI 
hv' 

cJacen'traliS' 

ST 	partmOflt 
(with a jfl&C rest of 
TSK/c'iViSj0fl has been cc1arad 
as a separate unit.) 

7) tOr°5 partment 	:— posts upt' 	o H/C  hav been 
d.centrahi50d and post of COS, 

S/I anc OS/It have befl kept 

centralised. 

e to postS ef COS, OS/I and os/It bein not election for 

	

ecefltrah15 	o in  th stores de?art0flt, the s  

• 	eS/It are not timely held 	such posts are allow to 
period 

ctiflUe vaCflt for unresofl1h 	. 

contd.... 2 / 
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Dit for holdthg selection f 	S/II,. inte. 	seniority of C of c3iffert erots •ir4 roqujr-d t b 	rp,r'd by cllctj 
such lji from tririous dcrots which is time cOnsumin for which the process is delive, 

It i further stited tht the stff selected re requird to ThOve on .rornotj ,, from rspectjve flhics which creites pr for th 	 J,. 

	

stiff md mso for 	 blems 

The Selection since ire beinj conducted t the 
Irs. levej th 	

Utjon ripers rr s•t only in r'ferrnce to the C1'5 ,b 
• 	

offjc type of'workrn indnot onthp pitter followed 
in the 

	

drp.twhjch miy be mscctm 	frm vrjnus sLcton rsu1t that minimt numbers of cmnc4 1cto5. crno successful in th s41ect held e4irlir from chpot side, 

Th' 'T.. fl1lwiy, sVstrmscvrinq irs hc4onning to +hP d1front st3te midium for educition irt.,  in differnt linqur1os for which the staff .fid it xtrem difficult to move out Of 	prticulir 5titipre'.p his *rds hmvjn their 
amccdomjc cirrjer built. 

• 
.The Dy,CS/pNo'5 Units his 15.inctjon 

strenh of 147 m1nistrjl stiff md as sucdeserws to be decleired is 3n • indepe,nd#14t siniorjty: unit for .rntnjetrjj stiff upto Cs. 

In view of the.hor, Po . sition I will re'uest yOur q OOd Offict to consider my mppe1 inc4 doclre the pest of ministrimi 
st,ff de.centr-41ised up to C)S unit, ThlCh'wjjl helpful both • 	the fliilwy idministrition •and stiff is well. 

- 

. 	 yours fithflly, 

l,in ru 
Copy to:.'enerm1 ecretiryflVJ 	 for inforinition • 	 3.r'ril Sotmtiry44.F,p,J 	mnd TCCSS 	tion 

plse,. Y• 	

li 	 S.  
- 	 .• 

ok • - 	
Yu ri f i t hf vI y, 

r 	 - 	 r
•1 

/ 	 •1 	
-; 	 -- 
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26.5.2000 

To 

L 

Lfjr site  

Subs.'. DecentraUsation of the pota of 
Office u'dt/II un,ar Controltur 
of stores, r..il'iay,l1aUgaon. 

In the conzideret1 opinion of the Unton, thr 
ota of Of fic• Sut1t/II may be decentraliBed ct tho 
arLieet. It may be pointe1 out that in almost all 

othex Depatrnenta arven the poets upto Office &up.lt/ 
CTe have been decentralised. This will not only 
obviate the eufferina of the corarned emloyeee who 
are promoted as Office 5udt./(.1I b'i.it will help the 
dminiutration to man the poets. 

It is thereforp requested that necery 
e*arciee may 4ease be 1nitiateI at the er1icit tifth 
an intim3tLor to the Union. 

Thanking you, 

Y(J ZU fithfu1/Y ç  

/ 
1A<.fleb -  Chou3hury) 

Cok'y to thc Liviton31 ecxotartes, r1VUCU.  

I' 

.\.,, 

L 

I;. 
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flU/C/CP$ 	
7ZD3 

To 
The Genoval MonaVor (P), 
. F. Railway, RI.LiQ*a, j 

Dear r, 
. 

ca]s ,5503VD33/" the eta:. dptt,  

ftf j w Your notirLeation No eg/Mil/E(S) 
dated 17/19.7u 00. 

This vnicm like to draw )IOP tt$flUO tOttI ut3at. 
41, 

That eftul  4 qep Of massthL$ 2 yea$ t$ 	
SQ. 

tiun has be cU1d for by *vi,5ifl eta?? t IO 	UV 

ready and in &4Jitiufl aya$ SeO U 	QiGLtd, 
p. 

thi3, tht wL 	UdY pt 	ite &r2utr (u 

d.ntra3LeatLo1 or oste 	DS/Go 	£'.. ha  

L.flt Lds agersd ite.3 ? OUi$3 	th 	 y• 	''
41. 

As  u.rr are prceasiflQ nch"fm 
o?o hldi the 

the $*O asy plaaae be ccuuLdOX3d ftz% 
	ea- 

/ 
tii. 	 'I 

.- Thanking you, 	
S 	

Yo& faLthfullyt, 

Py 

- 

uaded to Branch 
p3.ueeS, 

(C, Roy eruuiI) 
for Ccr1U GL;1p 

L. . %ihtY fl(C 	irit:a, 
Pgnde. 

secretary/NFRMU/P.ND 	Ia: informCti0fl 

for Gon"r 
SO 
	iJ 

N. F. RaiiwuY 	z Unon, 
Pauiu, 

 

 

- 
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AMØeW .ftE.. 

TO 	 rtrn,rn,000. 
The Controller of Stores 1  
NI$'. Railway, Maiigaon. 

Through proper channel. 

( for kind attentton of Shri S.K. Sen/COS) 

Sub :.-. Decentralisation of posts of OS-Il & OS-.!. 

fl (\ Ref :— The appeal su}xiitted and forwarded to by 

Z'
/ 	1)y.COS/Pandu v-ide his No E/',41isci9/t.IXI 

dated 18.1.2000. 
- 

/appcl was preferred to your good office on the above 
subjec for your kind and sympathitic coaideetion. (copy of the 
appeal enclosed). 

But it is t3ticed with great ±egret that without deciding 
the appeal,the sele.t1on for the pbst of OS-Il has been called by 
General Manager(P)4sI.F.Raiiway. MaUgeon v-ide his No. E/254/III/3(S) 
Pt.III dated 17/1907-.2000, 

• 	 In this context it may please be noted that in the similar 
cases where decentralisatjon w 	F-"- 

the staffso that they could decide their unit for advancement and 
particularly in the following cadres-. the. decentralisat ion was effected 
first and the existing vacancies were jUed. up subsequently. 

Such catcgories are - 

	

• 	 U) OS-I in the Electrical D'øtt. The posts of OS-I were 
duclar,d unit control with wffect from 1.4.2000 witout 
filling up the vacnctuv 40 or 1.4.2000. 

I - 	
( ii) the Posts of ôhief Controller where decentralised in 

1999- alcngwith the existirg poatB be filled up after 
duc(intrlisation. 

c4. 
You may kindly look into the mtter and 	holding the 

selection till the posts of OS-Il, & . osx et're decentrl4se4. 

	

Thanking you, 	 0 

Yours faithfully, 
EflC103 As 	

c4Lt!L( f2nrr P 	rne2; 

4A 
1 4. 

• /6 	 Lt) 	 p 

• 	) / t 	 ç) 74A4 	4tW- 	 J(  2.JJ 

	

• 	t. 	 , 

• 
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P& 	tzwa1)or InAbrmatio U Znd,necesaary 
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N3. I/S/254/'t0XCV. 

- ' 	 A,.. owe w 

Office of the 
ty.Contro11er of Stores 
N. P. Railway ::: Pand'u 
ate 	9 	4 	20010 

TO 

GM/Con/Ma). iga on, 
ACOS (D)jGc, 
Chief OS/PNo, 
tSS/PNO, 
DSK/I( F)/GHY. 

I 

'Sub :.. Se1'ction of OS/II(G) in scale R9.5500... 

Ref s- GM(P)/MLGtS X)CR W..E/254/III/93(S)Pt,III 
dated 2/3..4..2001, 

I- 

GM(P)/NLG vide his above cjuoted XXR has informed that 
the written test' for selection of OS/fl will be held on12,.O01, 

on 4,6.2001 	at 
COS/MLG's office at 10.00 hrs. 

	

The following Head Clerlc(G).1&sted 	may be spared 
and directed to appear in the said te6t'on a 6t .ipulated date 
time, 

- - 	 - •j 	 - - - jj - - - - 

Si, U Name 	 1 151a-ce7 3t working 

Sri 1ana Kanti .as 	 •PNO' 
Nirrnal Kr,, L)ey 

03. 	" 	M.R. Dey 	 ..dq-. 
04 	.H.S. Paul 
OS. 	Smt, Nilima Bailung 	- 

Sri Dinosh Ch. Kalita 	 PNO 
Santi. Rn. Roy 	 GM/Cn/MLG. 
Shymal tastidar 	 PNO 

09, 	Gohjrda Ch, Doe 	 NGC 
" 	Khokan Ch. Dey 	 PNO 
' 	Nimal Ch. Cey 	 . 

M.K. Gupta 	 -do.., IP 	Narayan C. ry 
14,, 	'.' 	Rabin paul 	 do,. 
15 0 	Smt, Morli Hazarika(SC) 	

: 	 - 1 • 	Sr 	U.C . Des ( . ) 
17. 	" 	AtV]. Ch Des (SC) 
18, 	S. Kamraju• (SC) 	 . Ov 
19 4 	' 	Harmohan Baruah(SC) 
20,. Smt. Sabita Das (SC) 	 GHY. 
21. 	Sri L.R. Bor(ST) 	 PNO 
22 • 	if 	Puma Nath Sangma (Si) 

N,B:.ø 1) Sri ]akhesw&r Kalita,HC retired from service (2) B,C,Nat 
MC, expIred (3) B. Baishy .  an .H?usong Sangma it Working 
under Dy.00S/PNO. 	 17" 

•  
h IJM44\' 
•" "rC3py fr, inrmation and necessary  acti,on 

.) GM(P)/NL1G (2) COS/MLG (3) Staff concrned 
j(. 1 i .  

( 	 . 	y40S/PIO. 
( ,/ 
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•1 	
N.F.Railway 

Office of the 
General Manager (P) 

Maligaon 

NOFICATION 

No. E1254/111193(S) P.11i 
	 Dt. Apiil 1,2002. 

To 
COS/MLG COS(CONYMLG 
DY.COS/ICIMLG DY.COSIPNO, DY.COS/EC Railway, H4jipur 
DCOS/NJP, DCOS/NBQ, DCOSIDBRT, DCOSIDIMLDT, DCOSID/SGUJ 
ACOSIBLST, KJR, ACOS/DILMG, ACOSIDINGC, AM(P&S)IKGN, 
DSKIGHY, DSK/TDH DACOS/APDJ, DACOS/KIR, DACOS/LMG,DACOSTFSK 
NY.RAILWAY. 

Sub:- Selection for the post of OS Grade II in Scale Ks. 5500-9000/- in Stores 
Depaitnent 

It has been decided to filling up the following vacancies in the categoiy of Office Supdt 
GtII Ks. 5500-9000/- in Stores Department by holding positive act of selection i.e. wnttcn test 
followed by viva-vocc.The details in connection with the above selection are as under: 

i,J. W V 

S.No. Category 
aMIMM  

Scale Total No of Break-up of 
Vacancies vacancies 

1. Office Supdt. (3r.II Ks. 5500-9000/- 45 UR-37 
SC-04 
ST-04 

Category Scale Date of Wntten Date of Absentee Date of Viva- 
Test Written Test voo Test 

111cc Ks 5500-9000/- 20.04.2002 04.05.2002 16.05.2002. 

Supdt- 
Gr.II  

V UU WIU .1 mac 

Venue Time  I 	CO S/MLG's 10.00 Hrs. 

The following eligible candidates as per semonty may please be spared and directed'to appear in 
the selection accordingly in the above mentioned dates. The candidates who will qualify in 1 
written test will be eligible to appear in the viva-voce test. 

- 	 .- .-. 	 . V 	- t 

I- 
Ui 



N'  

' SYALABUS FOR THE POST OF OS-Il (STORES OF STORES DEPU.) 
IN SCALE OF RS. 1600-2660/- -(Rs) 5500-9000/- (RPS).. 

STORES:- 

Organization of Stores Branch. 
Working system of COS and other officers of the stores branch. 
Indenting suits checking, procedure & criteria or determining A.A.C. 
Types of the tender, Inviting tenders & applying criteria for its acceptance, 
constitution of tender committee, Late and delays in submitting tenders. 

AN 

	

	5. Policy & rules regarding purchase & system of direct procurement of 
materials through C.O.S. 
Procedure of procurements through centralized agencies such as, D.O.D & D. - 
D.L. W. etc. 
Contracts. 
Earnest Money and security deposit & its returns acceptance & bond. 
Powers of C.O.S. and its officers. 

lOProcedure for extension of delivery period & penalty on expiry of the period. 
11 Local purchase of stores and to follow the criteria. 
12.Procedure of emergency purchase, procedure of purchase on proprietorship 

basis. 
13.Mode of payment. 
14.Emergency purchasç. 
15. Surplus/Lost stores survey Board for surplus/Last items. 
16.Procedure of the sale of Railway materials and the policy relating then to. 
17.Store Budget non-adjustment purchase, Budget Grant, Store verification, 

Audit Note/audit Para. 
Computerization of stores in the Head quarters. / 

19.Registration of Firm. 
20.Maintenance of record and disposal of all records. 

Establishment: - 

1. Pass rules (2) Leave Rules (3) Railway Service, Discipline and appeal Rule. 
4. Railway service conduct Rule. (4) Settlement does admissible to Rely. 
Employee Official language policy and official language rules (Question for 10 
marks on Rastra Bhasha). 

I. 

- 	 • 0 	 - 	 - 	 . 	
. i 



Ar 
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eontrollr of Sto.'s 
N.?. Railway, Pandu 

No:,. R/5,'254/Pt. XX ' 	 Dated:. 05 04,2002 

To 
GA/Con/MLG 	 or - 

PC1S/D/NGC 

Chief OS/G/PNO 

• 	CD4S/PNO 

• 	CENS/Gi-W 	 H 

Sub: 5electort fo the post of OS • 

Grade-SI in calo 1c.3500-.9000/' 
in $tros Department, 

	

• 	
°• 	 Ref:.. G/t/P/MLG's Notificatiàn No. 

• 	 • 

 

4/254/IIIi93s) Pt.III'dt.O1.O4O2 

GA(P)/MLG vide his above qubtod notification has 
informed that the written test for so1octioi of (/II will be 

• 	hold on 20-04-02 9  Absentee written 'tost, on 04 -05-02 and viva 

	

• 	voco on 16..5-02 in COS/ML('s office at J.0.00 hrs. 	 . 

• 	I 	• 	1 	 '1 

	

• 	 The following Hoad'Clorks(G) as listed may be 	• 

spared and directed to apnoar in 1 tho said tost on a stipulateG 
data and time, 	 0 

sl ~ I 	Name 	 Place of working 

.) Shri Bana Kanti Das 	 PNO 

Shri'Nimal Kr 0  Doy 	 PNO 

Shri PA R. Dey 	 ••' PNO 

• 	 4) 	Shri H .S. Pail 	 ° PNO' 

- 	5) 	Smt. Nilimna 1Bailung • 

	

• 	6) Shri Dinesh Gh, Kalita 	 PNO 

7)• Shri Santa Rn4  Roy 	• 	

0• M,'cotI1G 

	

- 	 8) 	Shri Shyrnal Dastida 	 • 	 PN0' 

• 	 ) 	Shri Gobinda Ch 0  Das 	 • 

• 	10) 	Shri Khokan Ch, TJoy 	 • 	 PNO. 	 • 

11) 	Shri MimaiCh.T)ey 	 PNO 

	

• 	)2) 	Shri .M K. Gupta • 	 - 	 = 	PNO. 

• 	13) 	Shri Narayan Cb. Doy. 	: 	•

PNO 

	

• 	14) 	Shri Rabin Paul 	• 	 - 	 • PN0 	.• 

• 	 • • 	

• 	 Contd..,2/- 	• 	 - 	•1 

IS
- 	 ,• 	 • 	 • 



•.: 	
: 

' 

. 

..., 

( 

• 

(2) 	. 

Si. Placq of workinq Name 
1110. 

.5 

is) Shri Sushil Kr. Das 	 . PNO 	. 

 • 
Shri Mdanch. Rabanshi 	,. ?NO 

 Shri Hirondra Kr, Das 	
5 

. 	
p. 	'. 

-jr) •- 'rj 

 Md. 	Ma kibor Rohman 	 . .PNO 

- 	 $) Shri 	Sailon Kr. Das- . PNO 	 .1 

20) Shri P.K 	Achree 	. 	. 

• 	 PHO 

• 	 21) Shri S.C. Bose 	 . ., 	
. 	 PNO 

22) & t. Moni Hazarika(SQ) 
S .  . 	 PNO  

• 	23) Shri Udhab Ch, !Das(SC) 	 .. PNO 	. 

24) Shri Atul Gb. Da s (sC) 	,. PNO. 

• 	 25) Shri S, 	Karnraju 	(sc) 	. 
PNO 

26) 

. 

Shri Hormohan BarUa (sc) 	. 	
,. NO 

7) 5abta Das (Sc) 

28) Shri L.R. Bccro 	(sT) . 

PNO 

• 	
Shri Puma Nah 	anm.a (ST) PNO 

 S1ri Dharani Nath Dolay(ST) 	. •. 	NGC 	• 

 Si't, Bina Pani flava(ST.)' 	, PNO 

All the above candidates may 
the 	test, 

be informed thattf ar'rbc 
he/she should in. is urwillinq to apnoar in 	written 

the eamo trmediatoly.- 	. . 

The candidates will be, allowed to appear in the ab:er 
written test to cater to thz 	' 	'he. ahcrmteo due to s1trc' 

• 	covered by certificate fromthoRlY. Modicl authority.NOn- 	• tion/Late intimation of the 1st written test,, administrative 
failure to intimate and spare the candidates for the solecti 

like 	due to attend wedding and similar The reasons 	absence 
over whjh the candidates have control will riot be 	nterta1n 

• 	
. pjL.COS(PN9 

Copy forwarc1odfOr informat.On to:.. . 

I GM(P)1LG 	. 	 • 	

, 	 '•• 

S 

2 COS/MIC 	. . 	 • 

3 P0S/PNO 	. 	Ho will arranc 	, ',:c.prornotion training cc. 
Sc and ST canciidatqs beforo appearing writto'r 	"c 

4) Staff Concorend0 The syllabas of the abL\ve examination i. 

enclosod •\ S 

• 	 • - 

DrS/PNP- 

• . 	

- 	 •: 	
•• 	 • 	 -• 	• 	 •. - 	 S 	 -• 	 - 	 : 

-5- 	 - 	 - - -- - -.5. 	 - 	
-5-- -5 - -. - - -• - - 

.5•I  

- - • ..... ....... . .. . .......... 

-----5 - S. . 	 - 	 - 	 - 
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4 	4. 

In The c'ntral Administrative Tribunal 

Guwahat.i.. 

OREM-, 

1  LO-Mp 

L 
O.A. NO. 128/2002 

Sri BonaKanta Das & Ors 

- Vs. - 

Union Of India & Ors. 

In the matter of 

Written Statement on behalf of 

the respondents. 

The respondents in the above case most 

respectfully be to state as under ; 

That the respondents have gone through the 

original application and have understood the 	contents 

thereof. 

That 	the respondents do not admit 	any 

statement except those which are specifically admitted in 

this written statement. Statements not admitted are denied. 

That in reply to the statements in para 4.1 

to 4,5 it is stated that the Zonal Head Quarter is at 

Maliqaon and entire N.F. Railway system is controlled from 

Head Quarter, For efficient managerial purpose the policy is 

that works of some departments are divisionalised and these 

are placed under divisional control under the charge of an 

Officer of not below the rank Junior Administrative Grade 

(for 	short JAG). The decision of 	centralisatjon 	or 

decentralisatio 	of 	works are 	policy 	decisions 	on 



\Jv

CO  

LJ1 
administrative interest considerinq the nature of the works 

of the departments 

The Stores Department is responsible to control 

the manaqement of stores for the entire NFRly. This 

includes purchase distribution to the different user 

departments of the Railway, disposal of surplus stores 

scraps etc by sales or by transfer to other Railways. 

- Apart from the purchase of stores from open market 

by tender system and other methods there are stipuiatP 

from which purchases are to be made Similarly for disposal 

of surplus/scraps close co-ordination with other Zonal 

Railways or purchasing bodies are required. As the 

efficiency of the running of the trains are very closely 

connected with efficiency of stores management including 

quality of the materials timely issue to the indenting 
41 

	

departments and maintaining the stock q.&]-i-+y . to 	the 

required maximum/minimitm level it is the policy that the 

stores management is controlled centrally by the Head 

Quarter. As such the function of this department has not 

been decentralised and the Division has no role in this 

cnatter,.,- ihe promotional interest of the staffs of the 

Dyprtment have also been carefully kept in mind while 

formulating the policy of keeping the Department as 

centrally controlled As explained above. There are 11 units 

in the Stores Department and these units are geographically 

situated in places dependinq on the necessity of the nature 

and quantity of stores iten. The establishment matters of 

the staffs of the units are also centrally controlled by 

ell 
- 

is is 	 is 
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Ed  

Head Ouarter under the control of Chief Personnel Officer. 

There is a common seniority list of the employees of the 

units and the promotions is regulated on the basis of the 

common seniority list as per the rule of selection/non-

selection post. There is no scope of discrimination. 

It is further stated that General Manager (P) by 

letter No. E/176/4(S) dated 7.8.2000 replied the union in 

response to their letter dated 25.6.2000. Subsequently also, 

after holdinq joint meeting with both the recoqnied unions 

on the issue a reply by letter No.E/176/4 (5) dated 

22.10.2001 was given to the General Secretary of both the 

Unions. 

4. 	 That in reply to the statements in para 4.6 

to 4.9 it is stated that the issue of decentralisation of 

higher 	rade 	ministerial 	posts 	of 	Stares 

DepartmentN.F.Railway has been discussed with the 

recognised trade unions of this Railway on a number of 

occasions and after that the administration has taken a 

considered decision not to decentralise the higher grade 

posts in Stores Department in the best interest of the staff 

after iointmeeting with bath the recognised unions held on 

9.10.2001. It is also stated that Railway Administration 

found that it would not be appropriate to decentralise the 

higher qrade pasts/cadres in respect of Stores Department as 

this would seriously affect the interest and promotional 

prospects of the employees of smaller units. As such the 

Administration decided to go ahead with the selection for 

fiilinq up the vacancies in the grade of Office 



())c 

ri 	
:: 4 

Superjntendt Gril which were lyinq vacant for a long 

time. 

it is mentioned that the selection has been 

finalised and a provisional panel has also been published by 

Memorandum No. E/245/III/93(S) Pt.II dated 175.2002 The 

empanelled staffs have joined as Office Superintendent Gr.II 

in scale Rs5500-900/- provisionally. 

	

it may also be mentioned that in the 	said 

selectjon eligible staff from almost all the depots/units 

of the Stores Department ;  who have been called, have 

appeared in the selection exceptinq a few who have expressed 

unconditionally in writing that they were not willing to 

appear in the selection. No staff of the other units have 

been aqqrieved and represented for decentraljsation of the 

higher grade ministerial posts in the Stores Department, 

except for a few staff of Pandu Stares Department only 

where the applicants are working. 

5. 	
That in reply to para 410 it is stated that 

a few staff of the Pandu Stores Depot represented through 

the recognised union for decentralisation of the cadre of 

the Office Superintendent GrIl and the administration had 

to postpone the said selection and discussed with the 

recognised trade unions on this issue. The Admini,stration 

finally discussed the issue jointly with the two recognised 

trade unions on 9.10.20()j. and issued a mi4 -)utes of the said 

joint meeting endorsing a copy also to the unions. The 

unions were also advised the decision taken by the 

Ut1 
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administration after the Joint Meeting by letter 	no. 

E/176/4(6) dated 2210.2001 

6. That in the facts and circumstances of 	the 

case the application deserves to be dismissed with cost. 

Verification 

i..A - workincj 

as 	 QcQ-/ A .N.F..Riy Maligaon 1  do 

hereby verify that, the statements made in the paragraphs 1 

to 6 are true to my knowledge. 

Guwahati 

/ 2003 

VJ- 
Signature 

: 

u.. 
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1 MEMORANDUM  

to svjxmi di oc 	cfaven Na DL 13(02/2000, th *rOI 	 - Aamd byCOS am pinpoinkAmd CDSwbmd 	 — - 

p000y - u. rhis is ai 	 uc I 	in tanRbr Bo*d's k N. pCVjSft'Wlt(A) d*4 1W9$ UkdW 

CPO'i drcdzNo. P2-2 datcd UMMmdPJy. Bd'. ba N.FC-V/17$ (PC.V/9vt/11/12) & 25/5199 sad GM(P)'i cii 	NE)57P$V dLl7!&99. - 

•- 	 i'i. r 	— 	 ,'.vui' 
RWS SANCTION SXiGTH OF STORES Deiqr (P4I3TP1AL CALZ) w.*.fj0i05/19 

Uce( Depct Chief OS (C) 0811(G) 08111(G) Fll. Clerk (C) 31or CkrW SVC ior Cet/ TSf 

Rs745S- lb.6500- Rs.5500- lb. 3000-801W. R&4500-7000( MC(TK 
11380/. IOSOO- 90001-  

I 	r . P T p 	T1 p p -1F  P T p 

LcOaG 4 — 13 
- 
- 27 	1 	- 47 	+ 6 - 59 	- — 

DYC 3 —9— 7 + -- 
3 DOSfNJ? 2 - 4 - 7 	-- 15 	+ 2 	- ____ ii  __ ___ ii — 59 

& ZCO&N5O f_ I — 9 	1 18 	+ 	2 	3 24 4 16 2 74 ____ 

CC/DT_ I — 3 1 — 5 	- 11-+2 	—13  — t —43  

3  —  — 14 — 

DT .5 — 14 — 
37 

Tc1BL.ST. 	I— — 2 1 3 	2i 10 	+ 	2 8+14(S) — 	2-3 (S 	- j27+17(S) 4 

I_- I — 2-14 	+ 	1 5 — 13 	—t16 fP&SY3(GN _ 
:L ACOSMUM:a 

j 	 19 	+22 	6 

Hi 
 

7 	105+3 	• 	62f-17(Sap) 
TOTAL 12 W 199+14 22 

(Sup) 	I _____[ 	(SEP) -. 	- 

Ttis tzd iiie 	orCCS. 	 far G1 Marag (P) 
N.F-Ry, M1n 

(8) 
	 D 	:-.2000 - 

C;y OnTXdd for 	 -- ry 3cku tA: 
FA & CAO/LG (2) COSi71L'3 (:) CO::i(YML&(4) Dy.COS/PNO (5) DCOS/NJP (6) DCOSIpBPT (7) DCD/NBQ (; CCO/DIST&Jj (?) DcO&DMW 

Ll') AOS/K (ii) ACOS/BLS1 :12) AME' S(GN (13) ACOSIDI1-MG (14) DSKITDH (15) DAC 	(1': A-YNJP I7)AAO/BLST (18) WADB 

(i9) WAOINBQ (20) CSiNFREUPNO (21) <aS'NTRMtJ/PNO (2 (B/A (TREA4LG (23) ESws)PLth. 

(1) Ai ngr the added .-cepolty of Chief OS th stou iert1 ±c chief OS cffl ha o be 	npot 	tioi I 	be ociacd w. ie'* 	Ct 

9 (Nr) 	Head Oerk/G of BLST u14 be £rnferd %ith pcst tcmp 	o uth whexu t'e zu iCC5 of eg the ffngth n d 	ic. Head CIA 

as per the rcvii©d die*rib& 
(3', Fee NiP cunI umt vzii6on -thie the umts may be p=mmd tc1perafY. 

Fir C'wx.aJ 	tCO 

—; 



1u,WilW. (8) 

Tb $ 2) Thi Ga*sri 8s*tar, 
\  

IYvyvcx L't - 

El 

	

8) The Geu. 8eer.tu ) 
	

, (i 
11t*NO4 	' o 

GtL.12. 	 J 

nbs. eistrSUedlcia of the 
preatI of *laiatzt4 
staff of $tersa Dspartiient, 

1) OO/SMRIV  

uttor 0 1.sdt  

This lt6 b RQiJSt ta the £4.s the 8?th 
uId7, PU K$1fl t 	hI 

	

be td kv 	 t. R1y.4 

	

4 LT.a1,.Im 	at 101 tevel. 

This some 1a tmd prosese. The Unions viii 
be i*tist.4 on ftnsUsstl of this issue. 

	

tO? 	ZJjflJ2?b 

23 o.r.u1i/! fOr thforu.tten pWae. 
8) CPO/IMILO IV fbraatli. This disposa 1tsuJ.3 

of the $tatmasut .eMim4r his let. jflD2,#Itst.u.nt/ 
*.Pt2 4t45.41ZOO imd itilL  10.3. of the $tstaueut 

his utI 1o.1/i/5tstsu.nt/1Uftt4 dt. 

y9 
	

Op 

a 

r 

	

A 	
: 	

- 

q 

* 	 ' 
•1 



: 

	

a
.1. 	

'i;. •;____ 	
41$ 

	

I 	
j4. 	

•M 
WAM 4"W 

LOA 

Al  

' 	$t$IItPKb 	- 
tN4 

• 	 • 	
•; 	••: 

I 	
,aJi.2t 

• 

/ 



Pi4ç 

# ,IutOV of the meoting bOtO1 th Anin tretinn & 

/ 	ho Union, Viz. !11ttU NPREU on i9-io-z0i. 

Tho Of ficlali present in the 

. OfficilLAclun. 	
ilQ. Of ficill2J11 7flEU 140 Z4Officl'a)iU 

JJSf, 1. r%1y/HQ6 	1. Sri S.thotterj.. 1. Sri flakhal 
Dgupte. 

O4H/9,P.Rly/). 	2. Sri Joim Daa. 	2. 
3, DY.COS/Xc/}. 	3 a  Sri A.Bhowjck, 3. Sri Biru Ci:torjos.  

• 	4, 	DY.'O,lkk 	 4o Sri Kemal DLtt., 
S. Ak'O.44cch.s stor 5. Sri Predip Dth. 

6. SrI Subir by. 
70  Sri K.L,hnct 

&ri tI,cBjr4yr 

r1 B.P4aaimcIor. 

ITZN P!M IT4 LO •  88/3. 

Docontrlitj", f the Cc1rq of Chief OS/08...1/ 
05-1 in Stozc Ocpc1  $ 

' 	1400 	The matter ws I tecurred In the meeting in Clotail. 
p '. Bthe thr Unions proposed dccontEèlization of tho 

codi'e so that tho delay in Old.tng eoioctiont/ 
suitability test -& subsequent. filling up of the 

• 

	

	vcnejos can ba minIised,. Purthor, they etotd' 
that it will becasy to Ltnalieotho ,oloction if 

• 	 hc posts are 'ontzoiledbythe ancnod Dtvision./ 
Dcpots, 	 4'P' 

The JdeInietrntivà idc rtat6(1 that till nnw, the 
sol actions were continued to be hold at rogular 
intervals. Tho posts vhid iuld ept b.o filled up 
are lying Vacant due to.non.ovailability of fuitabie 
candidatc after holding 101OtI4! Or sitJility 
tosts, Moronvor, 1n"theminittorjl cdró, Qiiof 03 
and 00/11 are the only uoloçtieo poetv whore stoW 

• 	are ro.*ircc1 to appear in. tho wrLtta tcet at well as 
• In viva-vOco tt, Tho nvUO of pznnotion will bo 
restricted if the pot5 ar•docutraIlsod. Morcovor, 
difficulty wiU be facod in )'nlding ,oloctlpr$e, vu* 
sufficiont Uo,. of eligible candidates viii not be 
av-ailtic in ml.ny units. for holdir..g selections for 
the post of Chiof OS & Ui/'II_ ' ~Oe JA grado officers 
are roquircu to be nin ted irom StorasDcax1rtat. 

Thor ofore, the mamborr of th s ol ctIon b ,)--T&o  will 
have to move, ph iaa.Lly from, fld Jrt  r, as in 
the Stores Dcparont IA grade Off Icorr are available 
only at t1. (excep ,  one at Pcn&) Uun*,cr Of Selection 
prnceodinge will ctleo increase substantially. In care 
c1i&t' 	not turn out successful, it will not be 
be possiblo to fill up 'taaneics in Smaller units, 

• Zvom proepocts of promoton are sOXO In a contra! ito 
systom. 	• 	 ••, 	 • 	 ••••, 

C 

: 

— 	 • - 
• • 	• y 	• 	•.• ;: 	- 	 • 

I 	 ; 
• 	

: 	 ' 

0 

• 	• 

/ 
/ 



1. 

Furth 
would 
There 

[1 
. 	2.U. 

AVCf 

I. Both I 
:1 wjthl 

above 
admin 

ITIPt1gIta 

.1.. Both i 

Tailoi 
bo,rno 
boi 

irco 
airca 

I . 

pr.mo 
• • Pere 

:- 

210 
• . sth 

• much • 
again 
bokq 

• . D.tvia 

• 
.. 	 2,1. After 

that 

Of 
baaia 

• • ITDI PN)4 Itoa.  
AtBL 

trcn 
DMSKA 

whth 

. 

sort 

Xtwa 
willi 

At  

, 	 - 	, • 	• 

: 	4:ç; 	 1r{hi*1r 

1 	 i 	I
AP 

,r; • 	or po 	 khoro, 	 ' . 	 • 
1, : 	•b.t o 	of• 	in eo unit. 	 . 

a !ta 	 U)it,' • i1i )4 
r 	FH a•t 	o•o••dcfltra4zo1. 	. 

. 	 4 	•I'I' 	• 	! • 	• 	, 1: 	 • 	• 	.1 	 • 	' 

ri 	t. 	 thr • 	 grO 

o 

.hi 	•ini t 	 ---*'I1.i 	 .j 	. • 
v 	But t 	•átflbt ccptóLby o 

	

in 	 • 	 • 
a 	ovo. , 	 I ' 	

I 
r,•• 

io 	— Av 	 . 	 I 	: 

	

• t! 	I &!i1iOn 
f 	 I 	 , 

Lh 	I! mc 	othat' ir oet 	, 	. 
r- 	ro i 	1n fuZ div1iione, 4houl& 	I  
rg 	thor 	EcuegOtttr1.butiori 
o 	cthg1 	or.ucturing ZUCt!. • 	• 

i 	po p• 	t1èi.•  t •kq4 f1oatg. 

,. 1' 	•' out 	ho 	 • . 	 • 

Cr 	 I 	• 	• 
tti t* U•b2 	ildP* hèQo4 ributon • 	• 
rt 	4 poet? , 	 ci 	• 

tA 
E 	LgiU 

. 	t rp 	1t iiIto1 	• at 

	

. 	: 	• 

Lt 	 ut 	I CIL

It 	tacdi• 	 •••.•• Ia.! 	• 
pt 	zig f 	0 	 • •. 	• • :' 
ioi 	 rj 

! 	 ' 0 
•p•e 	 • 	 . 	, 	. 	• 

.; 	I" • 	 I 	- 	; 	II  
Lb. 	- ov 	Of 	 /1 	 • 
.L 	•_..._._' 	UI 	 . 	w__• 	• I 	: 	• • 
t•• 	•• 	 L; 	 • 	:• 

,t 	ht 	 I 

for 	p BI 	. uotpob,O 	 . 
I w 	ne r 	 ' 
0 .y , 	ènd'19 	 •• 
or 	I 3 p01 	rói t4UbCAdt tr 
hc• . - 	eo.•of 	 . 	.• 	• . 

I 	 II1I 	1.' 
! 	d th 	o po4ticiv )' 	rz4 	I  
bo. 	Ic(1 b 	 . 	.• . 	.• • . • 

I,c•• 	 I i 	11 	•..1• 
 

• 	II 	
. 	 • 

	

• • 	• 

II 

I 	

III 	

,• 

• 	.. 	•t ..V 	I. 	?-'t1. 	 . 	 • 
• • 	 •, 	• 	: 	• 	 . 	•tl••I,.J 

• 	I 	 •• • 	 • 



t.:,... 
I' 	• 	 ',&i_ 	 •' 1 	f.'%'L 	- 

, 

	

111111' 	 . 

	

/ 	 Further. 	jcr po 	go Of di,trthution9 "t." z' 
would b 	$st o 	of as in; eomc units. 
ThcrefOr 	ho eta 	t)eEo Its will hcvs no 	 4 
AVC ,r 	on . 	1968'"" . ço 6occntra4zo. 

! 
2.u. 	Both th 	 e 	that' they 	nc* ;egrco 

with th ; 	mis 	4*. 	'cr 

	

ovo v 	But t 	zot aocqtól by tho 
ainie 	in 	of tho toesRonticod 
in Pra  

	

I1I PM Itaft Ho, 	A 	of PEUDOtiOn of Tailr- 
-t .  

1, 	Both t 	 ad that .  fr  poets 
Tailor- 	oro 	 In four divisions dhould' 
ba . marg4 	that 	orcat.go distribution !houid 
be cbno 	c'Ithgl 	'per v0structurIng rules. 
and h1gt 	o10 	should  be  kt floating. 

	

.1i ' 	 1• 
1.1 	It was 	tpd .i t 	oack4ni6 tratirin that 

einco 	f so 	lool 	4iix rn. 
already 	sting I 	th.stIngEpthry NJ, 
sqat X*$Z'At'J 	e 	p1cago dltrribution 

•f"r oni 	4poete 

	

pzxt ft 	çJc fe - ' 	tii,wlfl cf~pct t 
prnsaoti 	vcrsao 	 KUi1 1t Jtho 

	

• powz 	g . in 
 

2.0 	Iwcv. Ui a rep 	 todiout ht 
as the at I the 	 .&IIX,l,*i nc 
much di 	t. 	tI'Q*'.IX wcxrkc1 'out 

	

gainit 	I addi 	pp*td Qt div4.pnn aY 
bokt 	og 	o.po.ciliVoCbQ1n 
D.tvis 

 
41 

2,1. 	After d 	Pti 	.j 
that kc 	0 0 tWar iDc1, 

C7  i'M- 	frv-52 	Ou to 
of Dlvii 	ay b 	a 	2!hcre  !iv 
basis fo 	per' 	l in Uiviiii.J 

I- 	- 

	

IT*4 P14 ItC2 Uo. 	9-aov 	of a Poqts of 	/ I 

	

BLST 	 'II 	 - 

j . 	
' 	 •.'. 	' 

11TPIU et 	thct 	ta - Of p$K/Lr were 
j 	 trans far ç f-xn R 	MLP? an&OnO. Post O 

-' 

 

DUA I w 	ens ± ( 	 CUVt0 cofia.G) 

	

L 	 in..tho y 	en/lB 	a 	vstçd to know 
whothor 	3 po, 	o 
tr the 	10 , 01 	 01-0371993, 

It was 	thla 	0t4.ii,kMsrogard 
will be 	hcclb 	ilBacb' 	i 

	

- 	 . ' -! 	•'r-- 	. i  
-I 	;III 	•- 

	

I 	 ' 1 .-.j . ........ 

	

L' 	f 

	

!' f' 	• 	 - * 	) 

t 	 ' 

r 
I . 

	

• 	. 	- 	- 	 ., 



f Minu0, .3  f th 0 mooting OtwQ th, Aj 	
& '1. 

a.atterj.. 
1. Sri 2. 	

/.P.R1y/M1 	
2, 6ri 

	Rakhea 

it 	

3, 8r1 A.ah& 	.; 2 
• 	4, 	

.  5• 	 4 Sj torc,e 

	Pradlp Dth, 

7, Sri 

. ph 
9• r8Plmd. 

0 	
4 

Dtii 	
th 	

Chief 
nf 

LnStorD. pf 

7he mttax WIP liecu, in the meotj in 
8oth t e t7ni, 

propo,.d do 	
Of th e 

E0 that th c1y in 
suitthilUy t*st & eubt filling 

	of the 
cn be 	

rthor hoy et1 
Dvot

th it wflj be easy t 
	.na1,0 

tho. Olction 
Lhe post, ar 

O)XtZO11Od by tho flca 	Dtvie1on, 
The Atbinietrat,'1 

	
that ti now, th 	: 

EQ1ein Ver. Ct1U 	
at rogu1. 

Inter

candidatee Tho 

	whLth 	no 	
fill01 up 

• 	 ao lyi 	

of ruj1  Ley  ftor bOld4ng 'Olti,, or 
• 	 tOPt 	

in 	
iztoj1 dro, Qijof 03 

	

arc tho Only oloqtj, postj' Vhor0 etnffc 	. 	 • 
ao r c ircI to 	

o w1 tt toe t , wsll os 
• 	in vjv 	tct Tho OVQ0f 	

will bo 
rcetrjctj if th 0 PO!tt 

èr lOCutra)ia 	Hor,v wfl bo fOCod L 1)ldjflg ro1c 
	•Iv 

Sufftont Ho,, °Q1ig1b10 	
it vj not b 

avj,10 
in many 

Unit,. )r holclirg 	
for 

ne 
tho po,.t 	Qilof 03 	

'7* gracjo Of 
ar roj iro to bo 	

Lz 	 r aft 

 to 	
th0 rnc 	Q!th 0 

'o1cti bo1 have,movo, phjij 	

in 
tha 8t0 

0 	tht JA a1oOtfi, 	
avj1.10 

nfl1 at *. 	
afl at 

Pan) IIUor of 
89ct 	. Prfcein, will elso iflcasc eUb5tnti,iI Zn caro Ct11j&,t 

b not tu,, out 	
it wiU n be  

bo 	 to fill Up 	
in mafl unL,, 

- 1v03 proepo 	
Of PrOmoj, are' More 

in 
• 1 	. 

	ed 

.1 	

): 

I, 	

•• 	 • 	

• 	 I : 	 • 

0 ? 

• 	

1.. 



\ 

MEMORANDUM 

The following Head Clerks(G) in Scale Rs. 5000/- - 8000/- of Stores 
department on being found suitable for promotion to the posts of OS.Gr-H 
(G) in scale Rs. 55001- Rs. 90001-, in the selection held on 20.4.2002 (W!test), 
04.05.2002 (absentee Written test) and viva-voce test on 16.05.2002; have been 
proyisionally empanelled fpr promotion for the post of OS.Gr.'-ll (G) in scale 
Rs.55001- Rs. 9000/- 

-, 

Name Present Remarks 
Place of 
Working 

ShriN.C. Ghosh NJP .., 
Shri D. Modak NBQ  
Shri NagenKàlita COS  
Smt. Chayanika Roy COS 
Smti. Nypur Sengupta COS.  
Shri Jagdish Kakati COS 

Shri Mrinal Sarma COS4 
Shci Ananta Kr. Barua COS  
Shri Gajen Bordoloi COS  
Shri Narayan Ch. Das (SC) COS  
Smti Kiran kumari Bordoloi COS  
Shri D. Kar Chowdhury NBQ  
Shri Kanak Basumatary (ST) COS 
Shri Soneswar Barman(ST). COS 	. Empanelled in relaxed 

standard and hence his 
seniority has been level.dowri 

Shri A.C.Baroi (SC) 	. NBQ Empanelled in relaxed, 
standard and hence his......i. 
seniority has beenlëvel down. 

Shri Ajodhya Rabidas(SC) MLDT . Approved for 	promotion to. 
the post of OS Gr.11 on ad 
hoc basis for 6 months as 
"the best amongst the 
failed candidate". His 
performance will 	e adjudged 
on completion of 6 months as 
per extant rules.  

The result is provisional subject to outcome of the application O.A 
No.12812002 pending before the Hon'ble CAT/Guwahati. 

This provisional paneihas been approved by the Competent 
Authority. 

For GfrMFiager(P)' 
N.F.RailwayMaligaon 

•.. 

Contd P12 
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P/2 

No. E1245/ UI/93(S)Pt-l:II 	 Dt. 17.5.2002 

Copy forwarded for information & necessary action. 	. 
1. FA&CAO/MLG 2. COS/MLG 3. CMM/MLG 4. Dy.COS/IC/MLG 
5. DCOSINJP 	6. DOOS/D/ML•DT 7, DCOS.'.NBç 8.00US/DBRT 
9 StaffConcerned 10 P/Case 11 GSINFRMU!PNO 
12. GS/NFREU/PNO 13, GS/AISCTREA/MLG 14M,y.c.&SIPNO 
15. DCQS/D/S3uJ 16, ACOSIBLST 17. AC'ES/K)F' 1;8.COS/DILMG: 
19.AM(P&S)/KG.N 20. COS/CON/MLG. 21. DACOS/TSK,APDJ, LMG & 

KIR  

For GeneRar(P) 
N.F.RaUway:Maligaon. 

p 	 , 	 , 
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N.F.Railway 
Office of the 

General Manager(Personnel) 
NF Railway, Maligaon. 

MEMORANDUM 

The following Head Clerk (G) in scale Rs.5000-80001- of Stores Department, who 
have been duly empanelled for promotion to the post of Office Supdt.Gr.11 in scale 
Rs.5500-9000/- in Stores Department, vide this off ice memorandum no. 
E/254/111/93(S)Pt-Ill dt. 17.5.2002, are hereby promoted to officiate as Office 
Supdt, Gr. II in scale Rs. 5500-9000/ and posted in the office I Depot mentioned 
against each with immediate effect. 

S.No Name Present Place of 
Posfing ---L Place of Postij 

as OS.0 
I N.C. Ghosh NJP NJP 
2 D. Modak NBQ NBQ 
3 Nagen Kalita COS - COS 
4 Smti. Chayanika Roy COS . COS 
5 Smti. Nupur Sengupta COS COS 
6 Jagadish Kakati COS COS 

7 Mrinal Sacma COS COS 
8 Ananta Kr. Barua COS COS - 

9 Gajen Bordoloi COS COS 
10 Narayan Ch. Das (SC) COS COS 
11 Smti Kiran kurnari 

Bordoloi  
COS 

 NFQ 

COS 

12 D. KarChowdhury 
13 Kanak Basumatary (ST) COS COS 
14 Soneswar Barmari(ST) COS COS 
15 A.C.Baroi (SC) NBQ NBQ 

Shri Ajodhya Rabidas (SC) Head Clerk (G) working under DCOS/D/MLDT 
in scale Rs. 5000-8000/- has been approved for promotion as OS. 11(G) in scale 
Rs. 5500-90001- on ad hoc basis for 6(six) months under the scheme of" Best 
amongst the failed candidate's" and posted as OS Gr.lI under ACOS/KIR. His 
performance will be reviewed on completion of 6(six) months by as per extant 
procedure in vogue 

The staff concerned are entitled to opt for their pay fixed after their annual 
increment in the substantive grade if so, desires which will be entertained within a 
period of one month from the date of issue of this order 

This promotion order is provisional subject to the outcome of the A 
No.128/2002 pending before the Hon'ble CAT/Guwahati. 

This issues with the approval of the Competent Authority. 

For 	 ager (P) 

I' 

NE Railway,Maligaon. 
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No.E/254/IiI/93(S)pt-H1 	 Dt. May 20, 2002 

Copy forwaräed for information & necessary action:- 	 . 	. 	 .:.. 

1. FA&CAO/MLG 2. COS/MLG 3. CMM/MLG 	4. Dy.COS/IC/MLG 
5. DCOS/NJP 	6. DCOS/D/MLDT 7. DCOS/NBQ 	8.DCOS/DBRT 
9. Staff Conberned 10. P/case. 11. GS/NFRMU/PNO 	12. GS1NFREU/PNO 
13. GS/AISCTRENMLG 14. Dy.COS/PNO 15. DCOS/D/SGUJ 	. . 	 . 
16. ACOS/BLST 17.ACO:'R 	18. ACOS/D/LMG 9. AM(P•SVKGN 
20: COS/CON/MW. 	2: 1)ACOS/TSK, APDJ, LMC KR. 

For GeneralMn(P' 
S 	 N.F.Railway, Mahgaon. 	. 
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